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“ 4, MeadM.Padwavathd . .0 9e Smb.E.Kotsswaramma = - .
2. Mo, G.Narayaramnd = 0 10.Mrs,V.Seatharamanmd = - ]
3¢ MrosV.Vi jaya 11 K.Manlkyam Mrs, = i
4, Mrs.5,5iva Parvathi 12.Nrs.K.TirUpatamma'.1%}- o
G Mra,Ch,Saleama . =~ 13.Mb8.K.Bhudevamna, .
6. Mra.K.Annapurna ‘ ' T
74 Mra,M;Lalitha Kumarl i+
- ~ \ N . H , ' . . .
_‘B‘ f@FfT.Janaki e sesshppplicants
. Vs, v ‘ PR ..
1, The Telecom Uisi:ﬁi'ci: Enginadr, = . T TR T
Unfrpl.ﬂo ) ) o i
_ 2i The Chief canorsl Mensqpr} Talecommunicatlona.
: Door sanchar Bhavan, Hyd. ' . e %
3, The birector Gpreral; Talécommuﬁibétiohs; .
Sanchar Bhavan, New Delhi. - -
4, Unfon of Indie; rep. by ite
. Secretory, Miniatry Df’ Financa, N _
New Delhis | ST C
- : :-5553Réspoﬁdanta '
Counsél for the Applicents &.- Shri‘R.Uank&tgauégg Rao
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This is én gpplication filed under scction 19
of, the ﬁdministfatiua Tribunals Act to direct tha respondents

to pay duarnasgxrallef dn their family pansions with effgct

rLQm the data DP their apoointment on compassxonate rounis

4

' - -~ o ’
vith all'cnnsequcntial benefits and to pass such othcr order
or orders 05 may deem pit and proper in toe circumstonces

of thu coar,.

Lol A

Z'OP Telecam employees uhif ware appointsd as ' Telegam . UFfiLQ
"0ffica Assistants and Group'D’ personnel on campassionata
Bl % gruundd following the. dsath of thuir hﬂﬂuﬂﬁdﬁ-

Tnu'rcﬂpaﬁdunt$5hud dun@ed payment of dcarnégakgclicr on
; !

thCIr melly p;nﬂlon from tho date nf Lheir appn1nmmunL an
. 'compabagonatu“grounq$, Hnnce. tha proacnt UA is fPiled, by 5

the applicants for the F;liefs as indiqatedgaUUuu.

3. ' We nave heurd Mr, K. Vonkateswara Rao counscl
for the applicant and ﬁf. K.Bhagkara Rao anndinb counseal

for the respondents. ... S R i f;.

in,

4y, 04, Na, " 1116/93 nad been piled pygthq applicant

i.o..—;o-q_ died easem

therein uho atanda on similargpatt1ng to the - ﬂpplicantd‘ . E.

herein in all raspacca. ‘Tha Division Bench of this Tribunel '
- consiating Haon' blu Nr. Juatice V,Neeladri Rao, Vice-Lhdirman

et

hnﬂ Mr, 0.7, Thlruucngndum, Mamber {Administroglon) heard
A

AR P oP thu sn1d nA No. 1116793 as pnr order
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du. 13.9,93 b§”éiuinu cept®in directions, As the applighnts

Werwin aspﬁlraédy puintu{put atand on the 5amggﬁwtt;nq a3

3

“ﬁﬁﬁ;ﬁﬁhlltaﬁt in 04, 1116/93, it will be just and proper to
disposa of this 0A also by éiuing very samo qipactiona that
yoera Olven in DM; 1116/93.r In the result, the'respondepts

are hereby directed ta giow to pay relief on fanily pension
1

to the wpplicints from the tima they vore amployuhﬂaas-TQA/uE.t
wvult khough thoy era &ppednted on compassionate grounds,
But the Arresps of pansicn- shall be restricted only far o

paeriod of one yusr prior Lo the Piling of this DA that is the

_ L)
arresrs OF pension ape dirsctad to bg +81id the applicent s
‘ . A

by tino respondents Prom 143,93 or from the date of apnointment

s

of the applicents uhighever is later. This ordur shall hie

implemented by the p espondunte yithin 4 manthy prom the .zt

of communicstion af this .ardar. ©
e GA disposed nﬂ‘ubcordingly. ‘Paptius shall b.ar

their oun costs,
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The Tuvlecam 4 strict Engineer, Ongole, . _

The Chief General Manager, melecommunicatibns,

LoorsancharbBhavan, Hyderabad. ' .

The nirapto;_geg@;al._TelecommunicatIOns. Sancharbhavan,New pelni.
The secretary, Unipn: ofIndia, Min,ot Finance, New Delhi.

One copy to Mr,K.venkateswara Rao, Advocate, CAT .Hyd,

One copy to MENeK,2vraf, Hr,CGHC,CAT . Hyd, -

.One copy to Lib;&;y? CAT.Hyd,
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IN THE CENT ADMINISTRATIVE
TRIBUNAL. A‘I‘ 22, HYDERABAD

in
C.P.NO.,, 57 OF 1995

in
0.,A.NO,..304 OF 1994

JPETITION FILED UNDER SEC,17=OF
E' CENTRAL, ADMINISTRATIVE
: TRIBUNAL ACT, 1985,

Mr. K.,Venkateswara. Rao,,

P

Counsel. for the Petitioners .






